
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH,JAIPUR. 
*** 

Date of Decision: 20.3.2002 

OA 358/2001 with MA 270/2001 
Krishna Kumar Gaur s/o Late Shri Hukum Sin~h r/o 1184/26, 
Ghisa Patel ki Jamin, Bhaswan Ganj, Ajmer. 

AJ?i,.Jlicant 

Versus 

1. Union of India throu'.:Jh General Mana~er, W/Rlj, 

Churchgate, Mumbai. 

2. Chief Works Mana<:Jer ( E), Loco WorkshoJ?, vl/Rlj, 

Ajmer. 

3. Sr. Personnel Officer ( E), Loco Workshoi,.J, \V/Rlj, 

ajmer. 

. .• ReSJ?Ondents 

CORAM: 

HON'BLE MR.A.P.NAGRATH, ADM.HEHBER 

For the Applicant •.. Mr. C.B.Sharma 

For the Respondents .•. None 

0 R D E R 

PER HON'· BLE J\iR. A. P. NAGRATH, ADM. MEMBER 

Applicant's father died in harness on 12.8.74. At 

the relevant time, the applicant was a minor. On becomin~ 

major, he made a request for his aJ?2ointment on 

compassionate grounds in 1990. His request was re::iected 

v.ide letter dated 18.12.91 (Ann.A/4). Bj filin'j this OA 

u/s 19 of the Administrative Tribunals Act, 1985, the 

applicant has made a prayer that the reSJ?Ondents be ~ 

directed to appoint him on compassionate ~rounds after 

quashing the letter dated 18.12.91 (Ann.A/4), letter dated 

3.4.92 (Ann.A/5) and the letter dated 22.7.98 (Ann.A/7). 

2. Heard the learned counsel for the aJ?J?licant. It is 

not in dispute that the request of the ai::iJ?licant for his 

appointment on compassionate <:Jrounds was rejected in the 

year 1991 and this OA has been filed in the year 2001. The 
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learned counsel submits that vide 
(Ann.A/7) applicant's request 
compassionate ~rounds waps rejected 
this action, he has filed this OA. 

letter dated 22.7.98 
for al?J?Ointment on 
a~ain. A~~rieved with 

3. I have perused the letter dated 22. 7. 9 8 (Ann. A/7) . 
which is a communication addressed to the General Secretar1 
of Western Railway Employees Union. This, in no way, can 
be stated to be any communication to the aJ?l?licant, but 
even considering this date, this application has been filed 
rather belatedly. In fact the cause of action arose onlt 
when the applicant's request was rejected vide letter dated 
18.12.91 (Ann.A/4) and he did not a~itate the matter before 

this ~ribunal in time. This application is hoJ?elessly 

barred by time and the same is dismissed on this ~round. 

4. MA 270/2001, for condonation of delay, is also 

rejected. 

·t~(J~ 
(A.P.NAGRATH) 

ADM.EEMBER 


